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IN  THE  CENTRAL ADMINISTRAT I\E TRIBUNAL
PRINCIPAL BE nNCH
MW DELHT

0R 1666/98

o | ' »
~ New Delhi this the 16th day of February, 1999,

Hon'ble Shri §.R, Adige, Vice Chairman (A)
Hon'ble Shri T.y. Bhat, Member (3)

j
Hsad ConstablevChanderbir, *
No.12/Security, _ : ‘
S/0 Late Shri Neki Ram, '
rasently posted inp Secority
8/0 4/139, Mando1 i Extension,
PeSs Nand Nagri, Delhi-110093.

R o0y ﬁ\pp?lcant
(None for the applicant )

Versus

1« Union of India ‘ | ‘
through itg Secretary,
Ministry of Home Af fairsg,
North 8lock, New Delhi,

2. Deputy Commissionsr of Police,
Illrd Bn.DAP, Vikas Puri,

New Dglhi,

3. Deputy Commissionsr of Police,
Vigilance, Police Headquarters,
1,P.Estate, Mso0 Builaing,

New Delhi.

e  ees Respondants

(By Advocate shri Amresh Mathur )

ORDE R (ORAL)"
(Hon*ble Shri s5.R, Adigs, Vice Chairman'(A)_

Applicant impugns tha order dataed 1855,98 and prays
for a direction to>keep the dahartmantal enquiry in abeyance
till the fina) disposa¥ of tha ériminal cass., It is ayge praysd
that the Yigilance Me mo .datad 205,98  be stayed,
2. None appearsd fof the applicant wvhen the césg was ca)lled
out ;ven on the second calle. Shri Amre sh. Mathyr appears for
the raSpondents.. |
3 Shri Amfesh ﬁathur stateg thét the departmentay -
procaedings'initiated by th; inpugned order datsd 7.3.97 have

been conclwed, and the disciplinary authority hag a1so passed

orders thereon, r,
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4, | If so, thig UeAs hag become inFructuous, and OA ig
dismissad giving liberty tg 8pplicant that jf aFter'exhauatin
phe»auailable departmentaty Temadies gny grievancs stir
éuruives, it wi1y be open to him to agitate the Sam through

approrpriatg origina} PToceedings inp dccordance yith law, if

———
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80 advissd, Np costs,
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Bice Chairman(a)




